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Hon'ble Smt, Lakshmi Swaminathan,Member(J)
Hon'ble Sh, V.K. Mjjotra,Member(A)

New Delhi thés the 25th April,2000

shri C.N. Sahai and Others veess Petitioners
(By:Advocate Sh, B.S. Mainee)
Versus

1, Sh, S Mehta,
General Manager,
Northern Railway,
New Delhi

24 Shri Rakesh Chopra
Divisional Railway Mjnager
Northern iailway,

New Delhi

3. Shri R.S. Grover
Divisional Railway Manager
Norther Railway,
f\rﬂbala Cantt,

4e Sh. S..B. Bhattacharya,
Divisional Railway Manager
N,Railway,Lucknow

5. Sh. F11‘I<. \Joel

Divisional .ailway Manager
Northern railway
Ferozepur

O Sh., Buddh Prakash

visional ilway Manager
- B%)rt hern Ralfway,y

Jodhpur,

sesesodespondent s
(By: Advocate Sh. R.P. A-narwal)

ORDER (Cral)

fon'ble Smt, Lakshmi Swaminathan,Member(J)

| Both the counsel hsve been he ard,

2y Learned counsel for the respondents submitted that

the respondents have fully and faithfully complied with
the directions given by this Tribunal in its order dated
3¢1.19% in O.A. 2899/1991. sh. Mainee,

V@ for the applicant, however, submits that the respondents
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nhe entire consequential penefits by waY

and allowances from the date the
ants took over the charge in the higher post, but

he date they were due for promotion. sh. Aggarwal,

el has on the other hand reiterated that the

1ied with the order of the Tribunal

in the Contempt pPetition.

3, We have considered the facts and submissions made

by the le sxned coun

sel in the aforesald C.Pe From t he

perusal of the additional af fidavit filed by the regpondents,

concduded that t hey have either wilfully
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or contunaciously disopeyed the Tribunal's order, calling

for contempt proceedinws under the provisions of section

(17) of Administrative Tribunal Act read with section 12

of the Comtempt of GCourt Act, 1971 The judgement of the

Hon'ble Supreme Gourt in J.3. Parihar Vs. Ganpat Juagar and
Qrs. (JT % (9) 6 611) is relevant to the facts of the

present case, In that case it was held that once there is
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